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PONDICHERRY  APPROPRIATION
BILL®, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): With
your permission, Sir, I beg to move
for leave to introduce a Bill to autho-
rise payment and appropriation of
certamn further sums from and out of
the Consolidated Fund of the Union
Territory of Pondicherry for the ser-
vices of the financial year, 1975-76.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to authorise payment and
appropriation of certain further
sums from and out of the Consoli-
dated Fund of the Union Territory
of Pondicherry for the services of
the financial year, 1975-76."

The motion was adopted.

SHRIMATI SUSHILA ROHATGI: I
introduce} the Bill.

1 beg to move-

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from ang out of the
Consolidated Fund of the Union
Territory of Pondicherry for the
serviceg of the financial year 1975-76
be taken into consideration”.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from ang out of the
Consolidated Fund of the Umion
Territory of Pondicherry for the
services of the financial year 1975-76
be taken into consideration.”.

The motion was adopted.
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MR. DEPUTY-SPEAKER: Now we
take up clause by clsuse considera-
tion. The question {s:

“That Clauses 2 and 3, the Sche-
dule, Clause I, the Enacting For-
mula and the Title stand part of the
Bill."”,

The motion was adopted.

Clause 2 and 3, the Schedule,
Ctame_ I, the Enactmg Formula and
the Title, were added to the Bill

SHRIMATI SUSHILA ROHATGI: I
beg to move:

“That the Bill be passed.”

MR DEPUTY-SPEAKER: The ques—
tion is:

“That the Bill be passed.”
The motion was adopted.

1448 hrs.

ASSAM SILLIMANITE LIMITED
(ACQUISITION) AND TRANSFER
OF REFRACTORY PLANT, BILL

MR. DEPUTY-SPEAKER: We now
take up the Bill to provide for the
acquisition and transfer of the right,
title and interest of the Assam Silli-
manite Limited in respect of its Re-
fractory Plant and for matters con-
nected therewith or incidental thereto.

THE MINISTER OF STEEL, AND
MINES (SHRI CHANDRAJIT YA-
DAV): 1 beg to movet.

‘“That the Bill to provide for the
acquisition and transfer of the
right, title and interest of the Assam
Sillimanite Limited in respect of its
Refractory Plant and for matters
connected therewith or incidental
thereto, be taken into considera-
tion.”.

epublished in Gazette of India Extraordinary, Part 1I, Section 2, dated 27-1-76.
Moved with the recommendationof the President.
tMoved with the recommendation of the President. -
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The Assam Silimanite Company
registered under the Companieg Act,
weags granted a licence in January, 1960
under the Industries Act for the sett-
ing up of the refractory plant with a
tota] production capacity of 46,000
tonnes per annum. The factory was
to produce this in two stages—in the
first stage, it was supposed to produce
29,000 tonneg ang in the next stage
17,000 tonnes,

The company entered into a tech-
nical collaboration agreement with
the West German firm providing for
designing and commissioning of the
refractory plant, provision of know-
how, effective specialist training to
the Indian personnel etc. The plant
and machinery were also imported
from West Germany and the payment
thereof was made out of the loan ad-
vanced by the International Finance
Corporation. But, unfortunately, even
the first stage in which the company
took certain steps was not fully com-
pleted and the work was stopped
because of financial difficulties. The
company was in a very bad situation
financially. It has practically done
nothing during the last fifteen years
since the licence wag granted in Janu-
ary, 1960. Moreover, the demand for
the production of steel will further go
up. This factory was supposed to pro-
duce g special type of refractory which
this plant could produce was in short
supply presently and we are still im-
porting some refractories belonging to
this category. When this plant did not
work properly then it was closed down
on 28th June, 1972 throwing more
than 200 workers out of employment.
The closure of the plant not only aff-
ected the worgteru concerned but was
singularly unfortunate in the sense
that at that time there was a general
shortage of refractoriesg in the country
and we were importing a considerable
quantity of refractories for steel and
other industries, The workers of the
plant repeatedly wrote to the then
Minister and some of our hon. Mem-
bers of this House also approached
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the Minister that because the factory
is closed the workera are out of em~-
ployment and, as such, the Govern~
ment should take over this factory.

The company even did not publish
any balance sheet and profit and loss
account after 31st March, 1968. Its
liabilities were very heavy and the
management did not possess the re-
quired financial and other resources
to resume production. Also, Sir, the
factory had foreign equipment which
will make it contribute to the produc-
tion of refractories urgently needed
by the steel plant. Now, in this situa-
tion the Government decided to take
over the management of the plant
under Section 18(A) (a) of the Indus-
tries Act for a period of three years
and lafer on this period was extend-~
ed. Now, the period is upto 2nd Nov-
ember, 1976.

After the Government took over the
management of the factory the HSL
hag succeeded in bringing the pilot
refractory plant into working order
and it is a matter of satisfaction that
today the pilot plant is producing upto
94 per cent of its capacity.

This hag not only served to augment
the supplies of refractories needed by
the steel industry but has also helped
in obviating the need for some of the
imports and certain steps are being
taken to reach the first stage of this
factory. When the factory was under
the private ownership, the condition
of the workers was very bad. The
lowest grade for unskilled workers
was Rs. 20—30 and the minimum wage
was Rs. 78.00 per month only. Some
interim relief was given and the
scales of pay suitably upgraded and
the minimum wage was raised to
Rs. 204.00 per month as on 1st April,
1975.

Sir, on the date of take-over of the
factory the pumber of workers was
250 amq at present there are 280 work—
ers working in this factory. This fac-
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tory had alse some of the very good
mines in Meghalaya but the Govern-
ment of Meghalaya were not satisfied
with the use of sillimanite deposits
and investigation was made in 1972
which showed that the production
from these mines had gradually come
down and mining was bemng done 1n
an unscientific manner and that pro-
per attention had not been paid to the
maintenance and repair and replace-
ment of mining equipment. Sir, silli~
manite from these mines 1; not only
required as raw material for the ma-
nufacture of certain types of refrac-
tories but is also in demand in the
international market. Government of
Meghalaya, therefore, in consultation
with the Central Government termi-
nated prematurely these mining leas-
es uynder the Mines and Minerals Act
and accordingly fresh mining leases
over the same areas in favour of HSL
were given. Therefore, these mines
now belong to HSL.

This company went in a writ peti-
tion to the Delhi High Court. Even
today the case is pending. But seeing
the overall interest of the country and
the steel industry and also looking at
the financial position of thi; Company
which is not in a position to run this
plant at all

SHRI DINEN BHATTACHARYYA
Who gre the management in this com-
pany?

SHRI CHANDRAJIT YADAV- 1
saild it was a private company. One
Mr. Wahi was the proprietor of this
Company. The licence was issued in
the neme of that private company

The ljabilities of the Assam Silli-
manite Ltd. are very heavy. Presgpt-
¥, the entire assets of the plant are
mortgaged. There is a large number
of creditors some of whom have ob-
tained court decrees and orders of
~aftachment. ¥n fact, at one time, the
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refragtory plant was to be so0ld in gyc-
tiop at the instance ot one of the credi-
tors. 1t is therefore, obvious that the
previous management woyld pot be in
a position to mobilise the sdditional
substantial investment required for
the completion of the plant, nor can
it be trusted to run it efficiently and
economically. It has practically done
nothing, as I said, during the last 15
years., In this situation, the Govern-
ment hay decided to acquire the right,
title and interest of the Assam Silli-
manite Ltd in respect of its refractory
plant with the following objectives
(1) to complete the full erection of
the plant utilising all available equip-
ments gt the earliest to augment the
production of refractorieg so that we
may complete both these stages, thus
helping us to stand on our own legs
so far as the demand of the refrac-
tories by the steel plants is concerned;
(2) to modify it guitably so ag to en-
sure the produciion of about 30000
tonnes of high alumina and other
specialised refractories, some of which
are bemng imported, by investing more
funds This woulg also lead to much
larger employment It is going to
substantially reduce our imports so
far ag this kind of refractories is con-
cerned Thirdly, we have to run the
plant efficiently and economically in
the public interest providing to the
workers suitable wages, amenities and
facilities as in  other public  sector
undertakings

Therefore, 1t 15 proposed to pay to
the Company an amount of Rs. 107.17
lakhs. In addition, the Company will
be alsp paid management compensa-
tion at the rate of Rs. 2,500 per month
with effect from 2 November, 1072.
This amount will be disbursed through
a Coramissioner of Payments to be
appointed by the Govgrnment who will
also decide on the clpimg of the vari-
ous cxeditoms

To safeguard the intevest of work-
ers, the Bill provides for ovexriding
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priority in réspect of arreats due to
the amployses in rélafion to E:rvident
fund, pension fund or any o fund
establisheq Yop the weltare of the em-
ployees and artears of wages, Very
often it iy said in this House when a
company is taken over, that in regard
to those companies which were de-
faulters in depositing in the provident
fund and also in paying wages, the
workers’ claims are not given priority
and gre neglected. Therefore, we are
making a specific provision in this
Bill itself that the workers’ claims
will be given overriding preference
and would be the first charge on the
assets of the company which the Com-
missioner would have to discharge

The second priority has been accord-
ed to claims of secured creditors
agaimnst the different assets. Most of
the creditors are either the nationalis-
ed banks or the Government of Bihar.

Therefore, we are giving second
priority to them. Hindustan Steel Ltd
had, during the period the plant had
been under the management of Gov-
ernment, provided funds mostly as
working capital which are estimated
to be of the order of Rs. 45 lakhs. This
liability has been assumed by Govern-
ment The Government has also as-
sumed liability in respect of wages,
salaries and other dues of employees
in respect of any period after the
management of the plant had been
taken over by the Government.

I move.
15 hrs

MR. DEPUTY-SPEAKER: The pay-
ment to the workers is only in respect
of the refractory plant? Or it also
covers the workerg in the mine?

SHRI CHANDRAJIT YADAV: As I
mentioned, the lease wits canceélléd; it
was given to this company. Now the
least has been granted to Hindustan
Steel.
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MR. DEPUTY-SPEXAKER: The com-
pany hrd many men there, who were
working for the company.

SHRI CHANDRAJIT YADAV: 1
shall give that information; I hope
that all the men who were working
there in the mine, continue to work in
the mines but I shall clarify your
point after gometime.

MR. DEPUTY-SPEAKER; Motion
moved:

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of the Assam Silli-
manite Limited in respect of its Re-
fractory Plant and for matters con-
nected therewith or incidental there-
to, be taken into consideration.”

Shri Dinen Bhattacharyya. Even
the name of the management, you say
you do not know; what are you going
to say on that?

SHRI DINEN BHATTACHARYYA
(Serempore): Suppose I know it. I
have taken up the matter with the
Ministry a long time back.

MR. DEPUTY-SPEAKER; Have you
anything to say when you do not know
the management?

SHRI DINEN BHATTACHARYYA:
Mr. Deputy-Speaker, you have rightly
asked whethér there will be one com-
pany comprising this plant a5 well as
the mine or the mines will constitute
a sqparate subsidiary of the HSL. That
point should be clarified. My appre-
hension is that tive minte will be ma-
naged separately. The question I want
to pose is: why wag this company,
which wags given a licence 15 years
back, which had the technical know-
how as well as  agreement for the
supply of implement, machinery, etc.
from West Germany, which had thus
41l the svope, toleratéd by the govern-
teht and sliowed to continue wWhen
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the minimum wage was only Rs. 20,
as per the hon. Minister's statement.

After all you are now coming for
sanction to take it over only and you
will pay them compensation at the
rate prescribed. You have made a
long statement on that matter. It
would have been better it a copy of
that policy statement had been put in
the statement of objects and reasons
of this Bill g0 that we could cover all
those points. Now you are coming out
with a sum of 2000 per month to this
company. My apprehension is that
this company hag misappropriated not
only the money of the Government
but also the money of the share hold-
ers That iy why I put the question:
what ig the name of the management
of this company? It is a proprietor. I
forgot the name you had just now
mentioned.

MR. DEPUTY-SPEAKER: Wahi,

SHRI DINEN BHATTACHARYYA:
Is 1t a proprietory concern or a com-
pany which has floated shares in the
share market and got some money.
‘What will happen to the sharehold-
ers 1f it 1s not a proprietory concern?
Your Government has already an-
nounced that there will be no nationali-
sation heirceforth; that 1s why you are
not nationalising a company which
has prime facie misappropriated mo-
neys and also betrayed the trust re-
posed in that company by the govern-
ment, by giving them permission to
import machinery, technical know-
how, etc from West Germany into
this country. Why are you afraid of
talking of bringing a Bill to fully
nationalise the company? I know you
are now taking care to protect the
workers’ rights and the views of the
workery will be given priority. No
doubt, it is a good step. But why are
you not talking against this particular
company which has committed a
«rime? If an ordinery person has
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pick-pocketed a sum of Rs. 50, he
would have been sent to Tihar jafl, But
what have you done to this company
which misappropriated the public
money? Instead of taking action
against this company, you are going
to give them compensation at the rate
of Rs. 2,000 per month., Is it a =hild’s
play? Will you come forward aad say
that under 20-point programme takiug
over of this company will be covered?
How will you explain it? But I feel
that this is not at all severe. I expect
that you should at least....

MR. DEPUTY-SPEAKER: He is
getting some information.

SHRI DINEN BHATTACHARYYA:
From whom? He can get the infor-
mation from me go that he can answer
my points I have no gquarrel with
Shri Chandrajit Yadav. At least you
have understood that we require these
refractory plants, the special type of
refractory plants. Mr Pai ig sitting
here and he knows about this. Other-
wise he would have, by this time,
contradicted my statement. Now, why
don’t you nationalise the refractory
plants of Burn & Company? They did
also so many mischiefs. But they
have been left scot free Now, the
same thing is happening in the case
of a refractory plant in Madhya Pra-
desh, of the Burn & Company, which 1<
not being taken over and nationalised.
This is the position as far as my
knowledge goes, otherwise kindly
correct me. Thig is a very vital plant
which is necessary for the steel in-
dustry. We are very much in short-
age of this vital plant and that is why
we have to import it.

So, my first point is that it should be
nationalised. My second point is: don't
allow this management to go merrily
after defrauding the people, the work-
ers and also the share-holders. There
wag a great expectation that we would
be self-sufficient, at least to some ex-
tent, in the manufacture of this spe-
cial type of refractory plants. Sir, it
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is good that 94 per cent of this re-
fractory plant hag now been utilised,
that is the pilot plant by the Govern-
ment gnd it is the first step. When
will you reach the second stage? For
the Jast two or three yearg you are
running it. You have already got one
year's extension and again you have
come with g Bill for extension. We
have no grouse, but how long will
you take to fully implement the plan
for which it was originally meant?
Don't hoodwink the people that by
taking this over you are doing a ser-
vice to the couniry and you pose that
you have glmost nationalised it. Let
a spade be called a spade. You have
no courage and your policy does not
say so. You have abandoned the poli-
cy of nationalisation. That is why
the textile and jute magnates are
merrily looting the people.

MR. DEPUTY-SPEAKER: Please
conclude now.

SHRI DINEN BHATTACHARYYA:
Have I exhausted my time?

MR. DEPUTY-SPEAKER: You have.

SHRI DINEN BHATTACHARYYA:
You come from Assam and you should
‘be more interested in this.

MR. DEPUTY-SPEAKER: At the
moment my concern is with the dis-
posal of the Bill and not with my
State.

SHRI DINEN BHATTACHARYYA:
I request the Minister to be outspoken
and truthful and say why he has not
taken any punitive action against the
company which committed such a
crime. The government has adopted
a phased programme, but the minister
must give us a time-bound programme
for completing it.

He has said that Rs, 204 ig the ex-

isting minimum total including DA
(after take over). But the steel work-
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ers in the public sector are getting
more. Why not give the same bene-
fit to these employeesg also?

There are sp many refractories in
the country. I want to know how
many are being taken over by the
government and how many are still
in the private sector. Please take
some steps in the matter of refrac-
tories run by private sector including
nationalisation of the Burn & Co. re-
fractory in Raniganj, for which we
have made so many representations.
Kindly look into the wages and other
service conditions of the employees
in the refractories all over the coun-

try.
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SHRI CHAPALENDU BHATTA-
CHARYYIA (Girihh) Mr Depity-
Speaker, Sir, I wholeheartedly wel-
come thig Bill, which 1n effect means
the nationalisation of the Assam Silhi-
manite Limited 1 do not know of a

more deserving case of nationalisation
and take-over than thig factory

1 will not touch upon the points al-
ready touched upon by my hon
friends

MR  DEPUTY-SPEAKER
would be a healthy precedent

SHRI CHAPALENDU BHATTA-
CHARYYIA: The crux of the matter
is the refractory. The take-over of
this refractory will enable us to have
a gitogramme of produection of refrac-

2143159
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tories, because there are many varie~
ties of refractories and to have a
long-range view bearing m mirg the
national good

I would agree that the amount of
compensation that we are paymng 1s
jolly well on the high side but, as
against that, we have to consider the
mmport substitution because otherwise
we have to import refractories, lite-
rally fiom s0 many countries, parti-
cularly fiom those countries which
are refusing to give us the technology
1n setting up blast furnaces

15.26 nrs

|SHRI VAsanT SarHE wm the Chair}

Here I would submit that not only
the mines should be taken over but
some sort of holding company should
be built up right now, which can take
over the kyanite mines, because kya-
nite and sillimanite are the basic raw
materials for high alumina refrac-
tories The healthy functioning of the
blast furnace and the efficiency of its
operation doey depend entirely upon
the quality of the refractories Nouw
there 1s ;ome lag We have not got
full expertise of production of refrac-
tories We have to plan ahead and
get the technical data through colla-
boration, if possible, if not, by any
other means by hook or crook, be-
cause close technical gpecifications and
high standards are sie qua non of
the efficiency of blast furnaces

While discussing thig Bill, I would
like to say that we have to put a stop
on the export of silimamte and kya-
nite, because they are scarce raw ma'e
terials Even m the name of earning
foreign exchange we should not ex-
port them, because we have not prov-
ed many mines which would be pro-
ducing sillimamte in Nagaland or
kyamte ;n Singhbhum The factory 1s
strategically located and the cost of
transportation will be low So, it is
1n the fitness of things that this face
tory iy being taken over, especially
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when all the steel plants are within
a radius of 100 miles or so.

The yertinent question is whether
after the take-over of the manage-
ment of the company, Government
will be compensating the workers by
paying the backlog of unpaid wages,
because there are cases of unpaid
wagey prior to the take-over in 1972.
What ‘will happen to such cases? I
hope you will set a high standard and
not the plea of limitation.

These take-over Bill have model or
standard clauses. So, I whole-hea:ted-
ly welcome and support this Bill.

SABDAR SWARAN SINGH SOKHI
(Jamshedpur): I welcome the Assam
Nillimanite Ltd. (Acquisition and
Transfer of Refractory Plant) Bill.
The undertaking is situated in my
State of Bihar, and I would like to
make some suggestions for the comnsi-
deration of Government.

The Assam Sillimanite Ltd.,, which
was granted a licence in 1960 to pro-
duce 46,000 tonnes of refractories per
annum and was to be set up in two
stageg with imported machinery, fail-
ed during its erection period, render-
ing about 300 workers idle, thus ham-
pering the expected production of re-
fractories for the public sector teel
plants, which had to be imported, cue
to which Government lost a consider-
able amount of foreign exchange
which could have been saved and
spent on some other more important
requirements of the country.

The management of the refractory
plant wag initially taken over by the
Central Government for a period of
three years and subsequently for an-
other year. I do not know why the
Government did not take it over
straightway as suggested by me then,
when it was evident that the earlier
management in the private sector had
failed to erect the second stage of the
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plant. I cannot undersetand the rea-
song for this unnecessary delay. Simi-
larly, there is only one steel plant left
in the private sector which I have
suggested should be taken over be-
cause they are going to compete with
the Government in the foreign mar-
kets in steel, which would not be in
the interests of the country. I want
a clear-cut reply from the hon. Minis-
ter to this.

Government hag got to pay under
clause (8) Rs. 45 lakhs, under clause
(9) Rs| 1,07,17,000 with four per cent
interest per annum, plus Rs. 1,40,000
towards interest and under clause (10)
another Rs. 2,500 per mensum—in all
Rs. 1,55,00,000 unnecessarily. When
we have amended the Constitution
that if any plant or property is re-
quired by the Government in the pub-
lic interest, Government need not pay
any compensation, Government may
pay even one rupee ag a token, it is
not understood why Government is
going to pay Rs. 1,55,00,000. If Gov-
ernment want to pay such a huge
compensation even when the plant is
going to be taken over in the public
ang national interest, what was the
necessity of amending the Constitu-
tion?

Another Rs. 6 crores is ggain re-
quired to be spent, as mentioned in the
Bill, for fully erecting the second stage
ang suitably modifying the refractory
plant. It would cost more than Rs. 6
crores if the second stage is not com-
pleted within a short period because
prices of construction are going up
day by day due to varioug reascns
over which the Government have na
control. Nothing i; mentioned in this
Bill as to when this plant would
achieve its rated capacity and when
the second stage of the plant would
be completed.

It iy mentioned in the Bill that if
it is enacted, it is not likely to involve
any other recurring or non-recurring
expenditure. Perhaps the person wheo
has drafted thig Bill has got no idea
of factories and plants under cons-



261

Limitad (Acguisition & Transfer

of Refractory Plent) Bii}

truction, or this para may have been
overisoked by the Minister, No one
can guarantes about the expenditure
on such plants remaining stationary.
The Government may have to revise
the estimate of Rs. 6 crores during the
second stage of construction of the re-
fractory plant,....

MR, CHAIRMAN: You are not zl-
lowed to read. If you want to read
it out, you can lay it on the Table of
the House. Please do not appear to
be reading.

SARDAR.SWARAN SINGH SOKHI:
Thank you very much. The Govern-
ment may have to revise the estimate
of Rs. 6 crores during the second stage
of construction of the refractory
plant, just like Caloutta underground
tube railweys. Till today the Rail-
way Ministry does not know what
would be the actual amount spent
when this project would be complet-
ed. They do not know how much
money will be required to complete
the construction.

Clause 14 provides for the appoint-
ment of Commissioner on payment
and a provision of Rs. 10,000 per men-
sem has been made. I would like to
know from where this amount will
come, who will pay, what is the time
limit cf this Commissioner and how
long it will take to pay the claim of
the claimants? With these words, I
support the Bill,
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Assam Sillithanite
Limited (Anquisition & TransFer
of Refractory Plant) Bill

W ol ¥ §y § e s
g frwra g7 fedmr oY sre 7%

SHRI D. BASUMATARI (Kokrai-
har): 1 wish to ask one question as
this 1elates to Assam. Thereis a
rumonr that this is pre-manipulated
by the persons concerned and that the
compeligation paid by the Government
is very high. I want to know whether
this 13 correct or not.

SHRI CHANDRAJIT YADAV: 1
think the hon. Member has not heard
the translation because this was the
first thing which I explained. This is
only the amount which we are going
to pay and this is not really speaking,
a compensation. And, in this amount
which we are going to pay, the priori-
ty, which is first priorily is to the
dues of workers and this is
about Rs. 7 lakhs. We have to pay
to the workers, provident fund, sala-
ry and other dues. The second thing
will be the secured loans and about
those loans I have given the figure.
Some of the loans belong to the other
nationalised banks, Bihar Government,
etc. The figure about Punjab Na-
tional Bank ig Rs. 70.15 lakhs, State
Bank of India Rs. 6.21 lakhs and Bihar
Government Rs. 23.78 lakhs totalling *
to Rs. 100.14 lakhs. I have given this
figure already.

MR CHAIRMBAN: The question
is:

280

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of the Assam Silli-
manite Limited in respect of its
Refractory Plant and for matiers
connected therewith or incidental
thereto, be taken into considera-
tion.” (

The motion was adopted,
MR, CHAIRMAN: We now take up
clause by clause consideration.

St TETRATT e . TR WRACEE
w7 w47 gwr |

warafy wdvr T § wAeHE 3T
% urd § qofo ff ferd arawd & 1
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MR. CHAIRMAN: ‘There are no
amendments to clauses 2 to 8.

The question is:

““That clauses 2 to 8 stand part of
the Bill”.

The, motion was adofted.
Clauses 2 to 8 were added to the Bill.

MR, CHAIRMAN:; There are
amendments to clause 9. Shri Som-
nath Chatterjee, Dinen Bhattacharyya
:nd shri Ssmar Mukherjee agre not
ere,

The question is:

“That clause 9 stand part of the
Bill”.

The motion was adopted.
Clause 9 was added to the Bill.
MR. CHAIRMAN: There are no

amendments to clauses 10 and 1l.
The question is:
“That clauses 10 and 11 stand part
of the Bill".

The motion was adopted.

Clauses 10 and 11 were added to the
Bill.

MR. CHAIRMAN: There are
amendments to clause 12, Shri Som-
nath Chatterjee, Shri Dinen Bhatta-
charrya and Shri Samar Mukherjee
are not here.

The question is:

“That clause 12 stand part of the
Bill”.

The motion was adopted.
Clouse 12 was added to the Bill.

MR CHAIRMAN: There is an
amendment to clause 13, Shri Som-
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nath Chatterjee, Shri Dinen Bhatta-
charyya and Shri Samar Mukherjee
ara not here.

The question is:

“That clause 13 stand part of the
Bill",

The motion. was adopted.
Clause 13 was added to the Bill.

Clauses 14 and 15 were added to
the Bill.

MR. CHAIRMAN: There are
amendments to clause 16. Shri Som-
nath Chatterjee, Shri Dinen Bhatta-~
charyya and Shri Samar Mukherjee
are not here,

The question is:

“That clause 16 stand part of the
Bill”.

The motion was adopted,
Clause 16 was added to the Bill.

Clause 17 to 30 were added to the
Bill.

MR. CHATRMAN: The question is:

“That Clause 1 stand part of the
Bill”,

The motion was adopted,
Clause 1 was added to the Bill,

Enacting Formula

MR. CHAIRMAN: There is
Government amendment.

Amendment made:
Page 2, line 5—
for “Twenty-sixth”
substitute—

“Twenty-seventh” (8)
(Shri Chandrajit Yadav)
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Ordinange andl Delhi Rent
Control (Amdt.) Bill

MR, CHMATRMAN: The question is:
“That the Enacting Formula, as
smended, stand part of the Bill"”

The mogion was gdopted.

The Enacting Formula, as amended,
was added to the Bill.

The Preamble and the Title were
added to the Bill.

SHRI CHANDRAJIT YADAV: Sir,
I move:

“That the Bill as
passed.”

amended, be

MR CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

16.20 hrs.

STATUTORY RESOLUTION RE DIS-
APPROVAL OF DELHI RENT CON-
TROL (AMENDMENT) ORDINANCE
AND DELHI RENT CONTROL
(AMENDMENT) BILL

SHRI INDRAJIT GUPTA
pore): 8ir, I beg to move:

(Ali-

“This House disapproves of the
Delhi Rent Control (Amendment)
Ordinance, 1975 (Ordinance No. 24
of 1975) promulgated by the Presi-
dent on the 1st December, 1975.”

The statutory resolution of disap-
proval of the Delhi Rent Control
(Amendment) Ordinance, 1995, I
have moved. Naturally I will take
thig opportunity of making ¥ny general
observations on the Bill which is also
to be discussed along with my Reso-
lution.

Pirgt 1 must ex the reason for
my tubling ¥hds Resdiwtion of disap-
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i
proval because at first sight ft might
be claimed—and it is actually being
claimed by the Goverhment tn he
statement of objects ang reasons—that
certain classes of peoply who did not
enjoy any protectioa from eviction
under the emlsting Act are now going
to be conferred with some measure
of protection and that this was a
long-standing demand of the people
which algo is a fact. It je a fact that
under the existing dispensation, whieh
this amendmvant seeks to change, on
the death of ¢ temgat ghe éther Pera
sans occupying that premises along
with him including members of his
family are liable to by evicted
straightway. They had no claim to
remain i, occupation of the premises
once the tenant had died. Now, the
‘overnmeant is wanting in the state-
ment of objects and reasons to confer
the right of tenaucy on certain heirs/
successors of a deceased statutory
tenant so that they may be protected
from eviction by landlords. This is
what is sought to be confer-
red by this Bill In Clause
2 certain categories of persons
have been gpecified such as (a)
spouse, (b) son or daughter, or where
there are both son ang daughter both
of them, (c) parents, (d) daughter-in-
law being the widow of his pre-de-
caased son. ‘These relations of the
deceasad person may be permitted to
continue in possession after the ter-
mination of his tenancy provided they
had ordinarily been living in the pre-
mises with such petson up to the date
of his death. Si*r my reason for op-
posing this amending bill is that it
you go into the provisions of the Bil,
you will find that actually the protic-
tion that it claims to confer is being
negated and uwliifisg by seme of
provisions and by it

a

will not be the tenantg
the laudiords. ™



